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Dy. Registrer The applicant, in this applicagfticn,
has agsailed the legitimacy of the actionm
of
m/y Loved, of ths respondents in allotment of the

quarter., The applicant, imr—thie—prgcesdin
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3,10401 | has submitted that thers are set of guide=
| 1ines in allotment of the quarter so that
‘allotments are made justly and fairly,
There is no dispute that in the mattae
icf,al;otmént of quarter the authorities
are required to act in a just and fair
manner by assiduously adhering to the gui=
.} lines, The matter may be taken care of by
the respondent Director, Doordarshan itself
In théh/bircumstanees, the applicant -
is dirécteé‘%o submit a representation
before the Director, Doordafirshan within
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DETAILS OF APPLICATION UNDER SECs 19 OF ADMINISTRATIVE
TRIBUNAL ACT s 1985

1. PARTICULARS OF TH DRDERS AGAINST WHICH TH
APPLICATION IS MADE

That the application is against the
Arbitrary, illegal and discriminatory action &f the
respondent against the Quarter allotment made to the
applicant vide their ofder No.DDK|1TA|35(4)|2001G
dated S5th Sept®2001,

ANNEXURE=AI

2 Jurisdiction of the Tribunal 3

The applicabt declares that the subject
matter of the order against which he wants redressal
is withib the jurisdiction of the Tribunal,

30 Limitation ¢

The applicant further declares that the

application is within the limitation period prescribed
in Section 21 of the Acdministrative Tribunal Act,198S,

44 FACTS OF THE CASE ¢

The facts of the case are given as under 3
That the applicant joined Doordarshan, Itanagar
as Programme Executive on transfer from Delhi, Doordarshan

on 4]9]2001¢’

441) That, Seniority & Basic Pay of the official i
determines the type ef Quarter alloted to him,
442) That, the applicant has been alloted a type~II )
quarter while entitled for type~IV special as the basie
pay of the applicant is Rs¢10,500/« — F—T)L&L ;?\
o m | ~
433) That, She Kamlendra Sarbhai who is working & [~
as ASE at DDK, Itanagar who is drawing basic pay of & [—
Rse94950/= which is less than the applicant, has been V/Cchng
alloted typeelV accomodation at Doordarshan Colony, \\?ﬁ%?:f
while the applicant has been ignored while drawing ;;—5322
higher basic pay, which is the criteria of allotment \"ﬁjg Q
Govt, quarter. | C%g _,jé
444) That in the circumstances, the applicant Ez‘mé..
8
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has no other choice left but approach the Hon®*ble
Tribunal,

Se GROUNDS FOR RELIEF 3

R) Because as Sh, Kamlendra Sarbhai
has been alloted type-~IV quarter in the colony
though drawing less than the applicant, who has
only been alloted typs-~II accomodationg

B) Because as per ths Rule g
Eligibility ;3 Aa per basic pay
Priority date : The date from
which the Govts servant is continuosly in service,

c) Because the colourable excercise of
power, discrimination is well establishedy

6¢ ~ DETAILS OF THE REMEDIES EXHAUSTED ¢

That applicant declares that he has availed
of all the remedies avai}able to him under the relevant
service rules i,e,/ applied on thes prescribed application

form for type=]V Special quarter, though alloted only
type=II,

74 Matters not previously filed or pending
before any court of Law ¢

The applicant further declares that he has
not previously filed or pending before any court of Law,

84 RELIEF SOUGHT :

In view of the facts mentioned in para 4 & 5
above, the applicant prays for the following relief :

i) That the applicabion may be admitted
with cost,

ii) The respondent be directed to allot me

atleast type~IV accomodation which is available in

Doordarshan Colony
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1ii) That the Hon*ble Tribunal may issue such 4
other appropriate order or orders directions or direction

as deemed Pit and proper by this Hon®*ble Tribunal to
need the ends of justice,

93 Iterim relief if any prayed for : NIL
104 Date of Hearing by post : Case may be decided on

merits in absentia.

114 Particulars of the postal order in respect of
the agpplication fee 3

A postal Order No. 7G 385684 dated 18,942001
of Rs¢50/~ issuved from the Itanagar Post Office is annexed
heretos ,

124 List of Enclosures : As per Index.

Place : Itanagare

Dated § 1"[”/6,
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VERIFICATION

I, Surindar:Kumar Oberoi, S|0 Shri J.L.
Oberoi, R|0 C~-1I|7, Ddordarshan Colony, Itanagar
aged around 49 years, working as Programme Executive {7277

in the Doordarshan Kendra, Itanagar, do hereby verify

the Contents of the para 1 to 4, 6, 7, B to 12 to

be true and correct to my persoul knouledge and
para S true based on the legal advice and that I

have not suppressed only material fact.
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BROADCASTING CORPORATION OF INDIA o F
DOORDARSHAN KENDRA: : ITANAGAR

—————

NO .DOK| ITA| 35(4)| 2001«G| 2747 DATED, ITANAGAR
' TH STH SEPT,2001.

0 BRDER

With immediate effect the following staff

member(s) have been allotted DDK,Staff quarter as shouwn
against the name,

866 - - == e e e e m e e p——
SL.NO._ _ _ _ NAME_AND DESIGNATION _ _ _ GQUARTER ALLOTTED_ _ _
14 Th,Shyamsunder Singh, A.0. | CeVII|1
24 Sri S.K, Oberoi, PEX C-11|7
3 Sri R.As Choudhury, SEA | CeVI| 3
44 Sri Indrajeet, Sre. Techs c-1v|8

TEE NS GNR GNP WNR NR GND WP WD SN NS WER WS G MNR BN GAR GNP Wme GNP D GNP NS WmS CGWS ENe GNP M @D e eas e

The allottees should occupy the quarter immediately
and submit occupation report to the office within 7(Seven)
days of receipt of this office order,

The allottee should maintain the quarters and the
premises in a clean and tidy condition to the satisfaction

of the Controlling Authority and shall clear the electricity
and water charfes etc, from time to timey

Sd/-

(TH. SHYAMSUNDAR SINGH),
ADMINISTRATIVE OFFICER,
FOR DIRECTOR.

Copy to s~ \
15 ‘The above officials.

24 Accounts Section : Bill clerk(in duplicate).

%\a(\/\ LoNTA FOR_DIRECTOR.

Frogramme f'xocutivo 1 % 0} 8) ]
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